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URIGINAL APFLICHTIUN Nﬂ;T?B ﬂF 2004
ALLAHABAU THIS THE 26TH DAY OF FEBRUARY,2004

| HON'SLE MAJ GENe KoK, SRIUASTAUA,MEMBER=A |
" N'BLE MRS, MEERA CHHIBBCA,MEMBER-Q |

*- |
li{_ T dia Narsingh Yadav, 2
h son of Shri Sonai Yadav, 3
resident of Village and Post Khajuri,
| s | nAhraula), Oistrict-Azamgarh. |
'ML R b ----»--qﬁ---.ﬂpplicaﬂt'
” ( By Advocate Shri S.M. Khalid ) | I
| T Versus
" 1e Union of India,
b through Secratery Posts Telegraph,
- o® Government of India,
New Delnhi,
2. Post iflagter General,
G.P,0., Lucknouw,
A% Senior Superintendent of
Post OfPice, Azamgarh, >
44 Ingpector of Post CffPice,
Sub Division Lalganj,
Rzamgﬂrh. --a-¢--..---ﬂaapﬂﬂdent3
\ By Advocate Shri R.C. Joshi )
. _HURSDE R
In this 0,A. filed under secticn 15 of Adninigtrative ;5
Tribunals Act 1385, thz applicant has Prayed for direction to .'é
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respondents to reinstate the applicant as E.J.D.A. Post Office
Bigham Mohammadpur in service alonguith all consequential |

benefitse The applicant has also prayed for direction to the

respondents to decide the representation of the applicant

dated 20,01,2003,

2. The applicant's case is that he was appointed as
EeDeDeA., Bisham Mohasmunadpur Post OfFice, on 2¢.D?.2801:ﬁe
worked under respondent no.4 i.e. Inspector of Post Office, |
Lalganj, Sub- Jivision, Azamgarh in two spells from 27,.04,2001 %
to 28,09,2001 and 01,10,2001 to 10,09,2iB1, The applicant |
by oral order of respondent nn.zrhas bean stopped to work
Wwee.fse 10,09,2002, Aggrieved by the sam2 the applicant fiiled

representztion before respendent no.3 i.e. Senior Superintandent

|
{

Post DFFiEf, Azamgarh on 20,01.,2003 (Annexure A=1) which is
still pending.

ol The leerned counsel for the applicant submitted that
the action of the respondent no.,4 is illegal and arbitrary,
The applicant ought to have been given an cpportunity before

he was stopped to perform his duties,

4. ihe leerned counsel for the applicant Ffurther

submitted that the representation of the aspplicant datad

20,01,2003 be decided,

e We have perused the records and in our considerad
epinion the ends of justice shall better be served if the
appropriate direction ia issued to respondent no.3 to decide the

representation of the applicant by & reasoned order within a

specified time,
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In the Central Administrative Tribunal, Allahabad Bench
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